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he made signifirAlnt contribution in encour-
aging :he workers to go on strikes and as a 
result thereof milb; became sick and lock-
outs declared. Ths has been his main contri-
bution. 

Sir, a 'Textile Workers Rehabilitation 
Fund' has also been set up under the Minis· 
try of Textiles so that financial assistance 
could be given to the workers from this fund 
tor a period of 3 years in phased manner. 
The sickness in jute mills in attributed to 
shortage of raw material and stiff competi-
tion with the synthetics. A Cell has. been 
constituted under the Reserve Bank. This 
cell finds out the cause of sickness and 
makes efforts to sort out their difficulties to 
the possible extent. In this way. the Ministry 
of Labour tries to solve the ,roblem of sick 
units by setting up a tripartite committee. 

(English] 

PROF. K.V. THOMAS: From the infor-
mation given by the hon. Minister it can be 
seen that is Kerala which is one of the 
smaller States and which has got fewer 
industries, the number of mandays lost is to 
the tune of 1 .8 million days. If you take the 
statistics of 1987, 1988 and 1989, i1 c.ln be 
seen that it is on the increase. May I know 
from the hon. Minister the ntt1iude of the 
present Marxist Government in Kera!a, 
whether it is encouraging the workers to go 
on strike or whethe; it 1s interested to the 
settle the issues? 

[ Translation] 

SHRIRAOHAKISHANMALAVIYA: Mr. 
Speaker, Sir, the present Government in 
Kerala has neither encouraged the workers 
to go on strikes nor created condition forcing 
any lockout. As regards the question of 
mandays lost, I have aireadt said in my reply 
that the workers resort to strike to get their 
demands accepted, the Ministry of Labour 
makes efforts t() get the Issue resolved 
through reconci'iat1on between the con-
cerned parties. As regards lockouts, I have 
already said that they resort to lock-outs 
when their units become sick or when they 

are not in a position to run the units for on• 
reason or the other or due to financ'81 con· 
straints. In so far as Kerala is concerned, he 
stated that he had got statistics with him. J 
also have some statistics in this regard. Your 
statistics are with regard to the matters which 
come under the jurisdiction of the Stale 
Government which is the appropriate au-
thority to ad in such matters on their own. So 
far the Central Government is concerned, it 
acts only when there is a scrike or lock-out in 
any one of Its central undertakings such as 
Mining, Food Corpor;.,ion of India. banking 
which come under the jurisdiction of the 
Central Government. The figures which you 
are having are mostly related to undertak-
ings which come under the jurisdiction of the 
State Government of Kerala and the State 
Government takes initiatives to deal with the 
problem. 

(English] 

MR. SPEAKER: 0 . No. 229. Shri Ram 
Pyare Panika. 

[ Translation] 

SHRI RAOHA KISHAN MALAVIYA: 
This question is also related to my Ministry. 

MA. SPEAKER: tt is your day today. 

[Engltsh) 

SHRI RAOHA KISAN MALAVIYA: 
Labour Day. 
[ Translation] 

You run !he textile r.,ills, but I am an-
swerable if strikes take place. 

{English] 

MR. SPEAKER: Which Labour day? 

Seminar on Child Servitude 
+ 

•229. SHRI RAM PYARE PANIKA: 
SHRI JAGANNATH PATNAIK: 

Will the Mjnister of LABOUR t:,e pleased 
to state: 
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(a) whether a South Asian Seminar on 
Child Servitude was held in Delhi recently; 

(b) if so, the names of the countries 
which participated in it and the subjects 
discussed at the seminar; 

(c) the suggestions made or Resolution 
adopted at the above seminar regarding 
measures to be taken to ban child labour in 
the region; and 

(d) the reaction of Government of India 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND THE MINIS· 
TEA OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS {SHRI 
RADHAKISHAN MALAVIYA) (a) Yes, Sir. 
A Seminar was organised by a body called 
Bonded Labour Liberation Front. 

(b) Acex>rdtng to the organisation, par· 
ticipants from India S,, Lanka, Bangladesh, 
Thailand, Nepal, France and the Ant1-slav· 
ery Society. London attended the Seminar 
and the problems of child labour in various 
countries of South Asia were discussed. 

(c) A statement 1nd1catmg the conclu-
sions at the Seminar 1s given below. 

(d) The Government have already for-
mulated a Nateonal Pohcy on child labour m 
August, 1987 to tackle the problem of exploi-
tation of child labour. 

STATEMENT 

The following decisions were taken at 
the Seminar: 

1. To give top priority to the children ,n 
servitude, and to make fresh at-
tempts to co-ordinate the efforts of 
the NGOs in South Asia, in this 
field. 

2. To put emphasis on the liberation 
of child bonded labourers. 

3. Every year, September 18,, wiH be 
observed as a A Day For Children 
in Servitude, to create conscious-
ness and increase awareness in 
the public. Governments win be 
asked to enact relevant legal provi-
sions to protect the right of child 
and abolish child servitude and for 
their implementations in the coun-
tries of South Asia. 

4. Exchange of ideas and experiences 
of actions will be promoted among 
countries with the objective to 
strengthen specialty the hands of 
those activists and action groups 
who face organised opposition to 
their responses to the cruel conr.ii-
tions of children. 

5. An Annual-Get-together of a Coali-
tion of ind1Vlduals and organisa-
tions devoted to the liberation of 
children in servitude, wm be con-
vened to share fresh information, 
evaluate the involvement and chalk 
out future strategies and pro-
grammes. 

6. A specif ac case of children in servi-
tude will be taken up to the Su-
preme Court m a country where it is 
possible to test the modalities of 
legal proV1s1ons. An accuratedxu-
mentation and evaluation of such a 
Test Case will be done and findings 
shared amongst the membercoun-
tnes for model act10n. 

7. A Conference of Jurists and Activ-
ists ,n South Asia will be convened 
to discuss the Constitutional provi-
sions. the legislations and proce-
dures in the region for the identifi-
cation, release and rehabilitation of 
the children in servitude. 

8. The Seminar calls upon all organi-
sations to conduct invest9ations 
into the scale of problem of children 
on servitude in their surroundings. 

9. A Delhi Declaration on the Charter 
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for Children in Chains was pre-
pared during the Seminar for study 
and action by the all those con-
cerned with inhuman conditions of 
chiJdren and creating a new future 
for them. 

10. A Plan of action for future will be 
drawn up by each and every coun-
try in the Coalition, which will put 
emphasis on organisation of people 
for power. All children of South 
Asian countries should be provided 
with equal, free and compulsory 
education. The entire responsibil-
ity for their food, accommodation. 
and living expenses should be that 
of the governments of these coun-
tries. 

11. The Seminar calls upon all Govern-
ments in South Asia to ratify the 
ILO conventions on child labour 
and the UN Charter on the Rights of 
Child. 

( Translation] 

SHAI RAM PYAAE PANIKA: Seven 
countries participated in the seminar organ-
ised by the Bonded Labour liberation Front. 
The hon. Minister has admitted 1t and also 
furnished details of the conclusions arrived 
at the seminar. I would like to ask a question 
arising ovt of the following statement. 

(English] 

A plan of action for future will be drawn 
up by each and every country in coalition, 
which will put emphasis on organ13ation of 
people tor power. All children of South Asian 
countries should be provided with equal, 
free and compulsory education. The entire 
responsibility for their food, accommoda-
tion. and living expenses should be that of 
the governments of these countries. 

[ Translation] 

Sir, I would like to know from the hon. 
Minister the renction of the Government 

thereon t>ecause crores of children in the 
country and all over the wor1d are being 
exploited through different ways. In the tenth 
point of the resolution. a responsbiHty has 
been laid on the Government to make ar-
rangements for their food, accommodation, 
education and other facilities. I would like to 
know the views of the Government of India 
thflreon and the steps taken so far in this 
respect. 

SHAI RADHA KISHAN MALAVIYA: Mr. 
Speaker, Sir, first of all, I would like to refute 
the statement of hon. Member, stated by 
him. I have not admitted any thing as. There 
is a body named Bonded Labour Liberation 
Front which organised a conference in Delhi. 
11 point resolution was adopted in that 
conference. 

Neither any officer nor any Minister in 
the Ministry of Labour attended the meeting. 
Not only this, Ministry of Labour is not aware 
of the resolution adopted and deliberations 
made in the conference. They did not send a 
copy of the resolution to us. Nor it is available 
with us. How did you say that I acceded to the 
demands made in the resolution? 

SHRI RAM PYARE PANIKA: I have not 
said that you acceded to the demands. I 
simply said that you also admitted the fact 
that a seminar had been organised. 

SHRI RADHA KISHAN MALAVIYA: We 
collected information about the deltberatio:,s 
made in the seminar only after your notice of 
this question wa1; statod for reply in the 
House and the information so collected has 
placed before you. Your last question was 
with regard to child labour. You wanted to 
know the steps being taken by the Govern-
ment to check child labour. I have already 
made known the contents of their 1 Oth point. 
I am not aware whether it has been further 
supplemented. Nor it is our concern. Their 
only concern was to organise a cont erence 
on child labour. 

SHRI RAM PYARE PANIKA: How is it 
that you are not concerned? You are sup-
posed to think about 11 



SRAVANA 11, 1911 (SAKA) Oral Answers 30 

SHRI RAOHA KISHAN MALAVIVA: 
There is an organisation by the name 
orBandhua Mukti Shramik Sangh' which 
mganlsed the conference. None of the offi-
cers of the Ministry of labour participated in 
b. As regards the question as to the steps 
being taken by the Government of India with 
regard to child labour in concerned, I would 
like to submit ,hat we have launched a proj-
ect for the units which mostly employ chil-
dren. Children upto the age of 14 years are 
imparted professional training there and they 
aro also provided mid day meal so that they 
could get rid of child labour. 

SHRI RAM PYARE PANIKA: As re-
gards the seminar about whicti a ref ere nee 
has been made. in the year 1987 his depart-
ment itself formutated a pohcy in regard to 
the exploitation of children. That policy also 
contained such provisions. In view of the fact 
that a large number of children below the a9'i 
of 14 years are being employed in hazard-
ous industries and being exploited. will the 
hon. Minister kindly tell us whether the Central 
Government ,s proposed to issue directions 
to the State Governments for effective im-
plementation of the policy chalked out by the 
Ministry of Labour itself? In my own Slate of 
Orissa. Children have been e,,gaged in carpet 
weaving industry and other prof ess,ons. Even 
in trains going via Delhi, a number of small 
children are found to be selling newspapers 
etc. I am raising this matter purely on hu-
manitarian ground and out of compassion 
only. It is a matter of happiness that the 
Government formulated a policy in 1987 
which was appreciated by one and all . Will 
the Government propose to take some ef-
fective measures for the implementation ot 
that policy? 

SHRI AADHA KISHAN MALA VIVA: The 
hon. Member wanted to know the details of 
the positive measures being taken by the 
Government to educate child labour. in this 
connection, I would like to say that a techni-
cal advisory committee has already been 
constituted. This committee gives nGces-
sary advice to the units which employ child 
labour and persuades them not to engage 
children below the age of , 4 years in hazard-

ous work. Child labour has been banned in 
our country in hazardous industries like fac-
tories, mines, Bidi or cigarette industry, motor 
vehicles work-shops and shops establish-
ments etc. In order to root it out completely, 
a number of stiff laws have been enacted. 

SHRI JAGANNATH PAITNAIK: Mr. 
Speaker, Sir, the hon. Minister has said just 
now that a Technical Advisory Committee on 
Prohibition of Child labour has been consti-
tuted and some of their recommendations 
have been accepted by the Ministry of la-
bour. I would like to know from the hon. 
Minister whether the national policy formu-
lated in 198 7 is considered to be adequate to 
implement those recommendations or 
whether some sort of amendments are re-
quired to be made in the policy? 

SHRIRAOHAKISHANMALAVIYA: Mr. 
Speaker, Sir, the reply to the point raised by 
him has already been given by me while 
answering the point raised by Shri Panika 
We have enacted laws to ban engagifit 
children below the age of 14 years. As I have 
already stated that a complete ban has been 
imposed on employing children in hazard-
ous units such as mines. factories, Bidi in-
dustry and the motor vehicles industries. 
Whenever any complaint to this effect is 
received, on the spot enquiry is made. 

[English} 

PROF. N.G. RANGA: Mr. Speaker, Sir, 
in view of the fact that there is this impression 
that child labour on a large scale still contin-
ues to be employed in various parts of India 
and more especially in Delhi itself, will the 
Government consider the advisability t>f 
publishing an Annual Report as to the steps 
that are being taken, actual administrative 
and inspectiorial steps that are being taken 
and the results thereof in order to see that 
child labour employment is being brought 
down? 

[ Translation] 

SHRI RADHA KISHAN MALAVIVA: Mr. 
Speaker, Sir, the hon. Member has said that 
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there are several work-establishments in 
Delhi in which children are employed. (Inter-
ruptions) 

MR. SPEAKER: You please be specific 
whether an annual report will be published or 
not? 

SHRI RADHA KISHAN MALA VIVA: We 
have enacted several laws with regard to 
child labour. The hon. Member has given a 
good suggestion and we will consider it. 

PROF. NIRMALA KUMARI SHAKTA-
WAT: Mr. Speaker, Sir, I am pained to hear 
the reply of the hon. Minister because even 
tod2y a large number of children are found 
working in our country and the laws to this 
effect are no more than yet a not her addition 
to the pages of statute-book. A number of 
small children can be found working in car-
pets weaving industry in Mirzapur and Jam mu 
and Kashmir. Similarly, a number of children 
can be seen working hotels, Bidi industry 
etc. I would like to know from the hon. Minis-
ter whether the Government propose to bring 
about any amendment in the law in near 
future in view of violation of existing laws. My 
second question is this that a number of 
orphans are being taken to foreign countries 
ID work as bonded labour in the guise that 
lhey have been adopted by them. Is the 
Government aware of this fact? It so. what 
steps are being taken to check it? 

SHRI RAOHAKISHAN MALAVIYA: Mr. 
Speaker, Sir, the Government is not aware 
of the fact that children are being taken to 
foreign countries in the guise of adoption. 

PROF. NIRMALA KUMAR! SHAKTA-
WAT: What is your department doing then? 

SHRI RADHA KISHAN MALA VIYA: I 
am coming to that. Her second point is this 
th~t small children are found working in 
M1rzapur.and Jammu and Kashmir in carpet 
weaving industry. I would like to inform her in 
this regard that we have launched as many 
as 1 O to 11 projects for the places where 
children are engaged in large number. Under 
the project launched in Mirzapur, children 
a~e 1mp~uted professional traininc and pro-
vided mid-day meals and childr9n ir. the age 
l'°!)of 5-14 are given ~ucatior. (/ntemip-

SHRI RAM PYARE PANIKA: lnoorrect 
reply is being given. 

. SHA.I RADHA KISHAN MALAVIYA: h 
IS not an mcorrect reply, it is a correct reply. 

She has enquired about Mirzapur. As re-
gards amounts sanctioned bv the Govern-
ment for Mirzapur. an amount of Rs. 
~ .61 .0001· was sanctioned for the year 1988-
89 and for 1~90 it is Rs. 17,83,SOOi. As 
against sanctionea amounts, and amount of 
Rs. 4,78,151 was released in 1988-89 and 
for the year 1989-90 and amount of Rs. 
3,58, 181 has so far been allocated. 10 
schools are being run and as many as 500 
ch]dren are studying in them. 

As regards Jammu and Kashmir, the 
State Government has not sent any pro-
posal to this effect so far. 

[English) 

Amendment to Indian Forest (Conser· 
vatlon) Act 

·231. SHRI MULLAPPALL Y RAMA-
CHANORAN: Will the M:nish:tr of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) whether Government have decided 
to 'iberalise the Forest (Conservation) Aci, 
1980; 

(b) if so, the details of the proposed 
changes and the reasons thereof; 

(c) whether all State Governments have 
been authorised to transfer forest land for 
development proposes; and 

(d) the measures to be adopted to 
ensu~e that forest land is not trar.sf erred for 
any purpose other than development? 

( Translation) 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT ANO FOR-
EST (SHRIMATI SUMATI ORAON): (a) and 
(b). Q>vernment have not liberalised Forest 
(Conservation) fl.ci., 1980. On the contrary, 
the Ad has been male more stringent by the 
Forest (Conservation) Amendment Act, 1988. 

(c) and (d). The State Governments 
have nut been authorised to transfer forest 
land for development purposes. Diversion of 
fo~est land for development purposes needs 
pnor approval of Government of India. 

[English) 

SHRI MULLAPALL Y RJ\MACHAN-
DRAN: Mr. Speaker, Sir, I am extremely 
~aw, that the Government have not liberaJ-
ISed the Forest Conservation Ad, 1980. On 
the contrary. the Act has been made most 




